
NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL 

ORDER DAT 	28-2-2002,, 

The Applicant was continuing as a 

Technician in Berhampur Telecom Division 

when Annexure-4 was issuel; for carving•ut 

of a n Divisientherefrem having headquarters 

at phulbani.Under the said Annexure-4,dated  

19.7.2000,e cut-off date was fixcd (4..2000) 

reçii ring the memoers of the staff to exercise 

their option to go over to the n1y carv& 

out P-hulbani Division. It was stipllatei therein 

that unless sufficient nurner of personnel 

of aerhampur Telecom Circle exercise 

their option to go over to the nEw Phulbani 

DiViSiOfl,the junior most of each of th4 adre 

shall be compel].e1 to go •ver to the ne 

Division. The Applicant who was the seniormest 

Technician of Berhajpur Telecom Circle,did 

not exercise his option to go over to the 

new Phulbani Telecom DiVisiOflbeCaUSe he was 

confident of his position that he will not be 

disturbed in any event from Berhampur. In course 

of deployment of staff tw exercise option 

in favour of Phulbani )  as it appears2there was 

fall srt in respect of Telephone TeCh.AsSt. 

post(TO) i.e. a post next higher promotional 

poSt fr.i the post of Technician. As 

conseuence,the junior most Telephone Tech. 

Assts. (as on 4.32000)in undkvided, BerharflpUr 

Division were to face transfer to new p}iilbani 

DivisiOfl.IUt instead of doing that the 

.utrities fillei up the vacant posts of 

TTO of undkvided Berhamp&lr Division by 

granting promotion to seniormeSt Technician' 
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ike the applicant during October, 

WOO; as a result of whiCh the applican 

)ecame the justoowst T2A of undivided 

3erhamPur Telec•m Division.Thereoy he was 

transferred to NJ phulbani Divi5iofl by 

orderdt.19.2.2001.Upon facing the said 

transfer order dated 19•22001,the Applicant 

has raise:I a grievance in the present Original 

Applicati0. 

His s.le case is that as on the cut 

off 	date fixed under An fleUr4 i.e. 4•3•2000, 

he was a seni•rLflOSt Technician and as such, 

he was not available to be tr35ferred to 

the new p1uilbant DjViSlOflJiiS further case is 

that in order to make him artificially 

juniirXflO5t in a cadre, just to transfer him 

out to the n ow  Telecom phuloafli Division 

w4 
the entire exercise kmae by promoting him 

in Oct.ber,2000ard transfer him to the 

flEd DiViSi0fl in FebLUY,2001. 

The grievance of app1i.ant )as raised 

in the present case,iS amini5trati'1e in 

nature and unless vi.latiDfl of any statutory 

ues/guide1ir1e5 is p.inted •ut this Tribunal 

ought not to interfere with such matters 

although prima facie a heart burning case 

has been made .ut.MaY be there are heart 

burning but it can not be said to be a 

Clear case of mala fide. Had the ajpliCEflt 

not been given a promotion ) then a junior 

Technician to him could have faced a 

protflot.efl to the I1A post in new phulbafli 

Division to that event the AppLiCant also 

c'rti1d 
have raised a tuestion of mala fide. 

I' 
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Therefore, the case of mala fide has really 

net been ai].able here to be agitat.r a 

heart bu rnirig p robi em, the CGU rt shou Id nt 

interfere and therefore,there 	nothing 
) Al 

to be adjudicated in this O.A. 

Applicant,who is present in c*urt,, states 

that he has got let of family problems including 

One relating to old-age ailment of his mother 

and he feels somuch of pressure that he is ready 

to forge the promotion he has reneived in 

October, 2000. Certainly an experienC e person like 

him would net have felt to leave the job being 

sentimental.If he is so advised2he may represent 

to his authorities for redressal of his grievance 

fo r being posted wjthifl B erhafflpU r Tel ecorfi Divi SC fl. 

The Authorities while considering his grievance 
ks 

may keep in mindand assure him to bring him k   

back from phuloani Division as and when T1 

post shall be made available at.Berhalupur.The 

1autherit*AI 
 tz cempetent to depl.y/redepleY a 

staff ,,Can mitigate the grievance of applicant 

more effectivelY;Which I am sure they will d•, 

4th these observations the OA is 

disposed of.No Costs. 
- 

(MANO JAN rIDHANTY) 
MEDO ER(JUDI CI AL) 


